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BEFCRE THE CENTRAL ADMINISTRATIVE TRIBUNAL y
BOMBAY BENCH, BOMBAY.

0.A.1019/94

R .M, Ramchandani ees Applicant,
V/s.
Union of India & Anr «ss Respondents,

CORAM : Hon'ble Justice Shri M.S.Deshpande,Vice-Chairman.
Hon'ble Shri P.P.Srivastava, Member(A),

APPEARANCES 3

Shri G,R.Menghani, Counsel for

applicant, .

Shri M.I1.Sethna, Counsel for

respondent§.

ORAL JUDGEMENT s DATED 3 7th Nov,94,

§ Per, Shri M.S.Deshpande, Vice-Chairman. |

Af ter hearing the Learned Counsel for the parties,
it is apparent that the applicant had filed a transfer
application No,421/86 seeking seniority and consequent
promotion and that claim was dismissed by the judgement
delivered by the tribunal on‘10/1/92. The matter has
been taken to the Supreme Court by filing a special
Leave Petition and the Supreme Court passed a speaking
order dismissing the SLP on 22/7/94, The point that
has been raised by Shri Menghani, Learned Counsel for
the applicant is that thé applicants junior Shri Narang
had made a representation to the President and the
President directed the DFC to review the matter and
grant him seniority according to rules and Shri Narang
thereafter came to be promoted by the order dt. 6/5/94=-
(Ex.Fj. It is urged that since Shri Narang's case has
been considered, the applicant's case should also
have been considered and non=consideration of the
applicant was discriminatory and violative of Article
14 & 16 of the Constitution,

The Supreme Court in its judgement dt. 25/7/94
observed as follows:-
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It is urged in the additional affidavit that
one Shri G.5,Narang made a representation to
the President and the President directed the
DFC to reconsider the matter and grant: him
appropriate relief according to the rules and
that the applicant is also entitled to the same
benef it, We are not having any material before
us as to under what circumstances the case of
G,5.Narang was directed for reconsideration by
the Review DFC, Accordingly we do not find
any ground warranting interference., The SLPs
are @ceordingly dismissed."

Shri Menghani urged that the grounds which was
taken up on the basis of Narang's promotion was not
considered by the Supreme Court because of absence of
material before it, There is no indication in the
judgement that the applicant had sought‘Ab&f from
the Supreme Court to pbrsue the matter before the
tribunal on the basis of considerations which were made
in respect of Nerang and that such relief was granted.
Evidently, the asgg%i before the Supreme Court was that
the petitioner should receive the same benefit as
Narang, That claim was placed before the Supreme Court
and was con51deredj9yf1t and rejected., In view of this,
it is not open to the applicant to make a grievance
bef ore us afresh. #4ih_$h&s—d&fes¢49n “The application

is dismissed,

e el

(P.F,SRIVASPAVA ) (M.S,DESHPANDE )
M(A VOCO

abp.

il




